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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERHB

AT HYDERABAD

ORIGINAL APPLICATION NO:826 of 199z

AD BENCH:

/{?)

BETWEEN :

1. V.H.Joshi,

2, S.Satyanarayana,
3. S.V.Subrahmanyam,
4. Ch.Venkaiah,

5. C.R.Powles;

6. S.Suryanarayana,
7. M.Appa Rao,

8. M.Polaiah,

9. D.Samba Murthy,
10. KDP Rao,

11. I.Ramakrishna,
l12. V.A.Rama Rao,
13. G.Devender

1. The Secretary, Railway Board,
Rail Bhavan, New Delhi,

2. The Chief Personnel Officer,
South Central Railway.
Secunderabad,

3. The Divisional Railway Manager,
S.C.Railway, Vijayawada,

4. The Divisional Railway Manager, ‘
'S.C.Railway, Secunderabad BG Divn, l

Secunderabad, &

5. The Divisional Railway Manager,
S.C.Railway, MG Divn,
Secunderabad.

. . i .
COUNSEL FOR THE APPLICANT: SHRI G.V.SUBEA RAO -

1

COUNSEL FOR THE RESPONDENTS: SHRI V.RAJE

DATE-OF - JUDGEMENT: - 7th Octdber,-1996
1
P
.. Applicants
and '
.. Respondents
SWARARAO, Adl.CGSC

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.




O OO T

JUDGEMENT

(ORAL ORDER PER HON'BLE SHRI R.RANGARAJAN, MEMBER(ADMN.)

Heard Shri

learned counsel for the applicants anﬁ

[
...

Rao, learned standing counsel for the re

L

Yetirajulu for She i

G.V.Subpa

Shri

pondents.,

Rao,

V.Rajeswara

2, This OA is filed praying for g direction to the

|

respondents to pay the applicants speci
per month;with effect from 1.1.93 on

Controller working in stationary jobs as

al pay of

Rs . 300/~

~ar with the Power

the applicants in

this OA who are originally from the rurmning Im=khé Guards

! I
category performing identical and responsible dyties as

u

that of their counterparts of the Mechanlical Branch|and non

grant of the special pay should be held as

f

arpitrary,

illegal and unconstitutional, violativefbf Articles 14 and

\
16 of the Constitution and for a consequE

the respondents to pay the arrears of_

with effect from 1.1.93.

ntial direfction to

special alllowance

3. The case was heard at 1ength. {the learned| counsel

-for the applicants Submitted that he will further| consult

his clients for pursuing this case. Tclay a lettgr dated

7.10.96 was submitted by the learned counsel |for the
applicénts requesting for withdrawal o% the O0.A.| as the
applicants want to pursue this matﬁer departmentally

through organised labour (the letter datZd 7.10.96 {is taken

on record). b
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DATED: 7th-QOcteber, 199

Open court dictation.j

D.A. 1is

blicants

(ADMN.)

1

A tqtés

=

(R.RANGARAJAN)
MEMBER
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Copy to:

1. The Secretary, Railway Board,
Rail Bhavan, New Delhi.

2. The Chief Personnel Off icer,
South Central Railway,
Secunderabad.

3, The Divisional Railway Manmagsr,
South Central Railuay,
Vi jayawada,

4, The Divisional Railway Manager,
South Central Railway,
Secunderabad BG Division,
Sescudderabad.

5, The Divisional Railway Manager,
South Central Railway,
MG Division, _
Sscunderabad.,

6. One copy to Mr.G.Y.Subba Raeg Advocate,
CAT,Hyderabad.

w

7. Cne copy to Mr.\V.Rajeswar Rao, Addl.CGSC,
C&T,Hyderabad,

8., Cne copy to Library,CAT,Hyderabad.

9. One duplicate copy.

YLKR
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Typed 8y~
Compared by

Cheakad By
Appr...\r"’d by

THE C“NTRRL ADMINISTRATIVE TRISUNAL
HYDERYBAD BENCH HYDERA 84D

THZ HOM'BLE SHRI R.RANGARZ3AN: M4 )

: oﬁoaﬂ/auaacm_mr

DATED: - - Folp ¢ ™
. ~—-—wmnt:=======ag;h4 =it

R-\/CD/MA ND,

0.A . ND. ?26/‘77;”

1DI"ITT D AND INT"R M DI?;CTIGNS ISSUED

ALLOYED

BISPOSED OF w1TH aiﬁscrxcms

DISMISSED
DISMISSE0 V3 WITHDRAWN
LIDZRED/RE2SCTED

NO OROER A4S T3 cosTs.
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